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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

NEW DELHI 

IA no. 143 of 2026 

In 

Appeal NO. 12 of 2026 

Gian Sagar Educational and Charitable Trust 

.. ....... .. Appellant 

V/s 

Punjab Pollution Control Board 

... ....... . Respondent( s) 

Short Reply by way of affidavit of Navtesh Singla, Environmental 

Engineer, Regional Office, Punjab Pollution Control Board, Patiala on behalf of 

Respondent No. 1, Punjab Pollution Control Board, Punjab in compliance to order 

dated 27.02.2026. 

I, the above-named deponent, do hereby solemnly affirm and 'st~te ~ s A , 
/1 /r. Pv \ 

under: (I - ( ' ~ ,.~- . \ 
\

h .-,:.,.~ ~ y~ -i· . ; l 
o.~ r Jn I '-

\ ' 0 I I c ] I 

1 h(; ',_ J Respectfully showeth 

~ ' 
1) That the deponent namely Er. Navtesh Singla is working as Environmental 

Engineer in Punjab Pollution Control Board and is posted in the Regional Office 

of the Board at Patiala. The deponent is well conversant with the facts of the 

case and is competent and authorized to swear and file the present short reply 

4-- c ~;'': , ~';.:~ '~ :f"tbi\: rcgili1Mi! 
I "_ • u ,7;" , ,v.~ .?'--·· 

, . 2 0 1v!A~R ~ 70~ 
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by way of affidavit on behalf of the Punjab Pollution Control Board i.e. 

respondent no.l. 

2) That briefly submitted Gian Sagar Educational and Charitable Trust has filed 

the above-mentioned appeal against the order bearing no. 494 dated 

11.11.2025 passed by the Punjab Pollution Control Board whereby an 

Environmental Compensation amounting to Rs. 1,99,44,000/- has been 

imposed upon the appellant for the violations Water (Prevention and Control of 

Pollution) Act, 1974 and BioMedical Waste Management Rules, 2016. 

3) That after consideration of the matter, this Hon'ble Tribunal was pleased to 

pass an order dated 27.02.2026 thereby issuing notice in lA no. 143 of 2026 

and IA no. 144 of 2026 to the respondent. The appellant was directed to serve 

the respondent and file affidavit of service. 

4) That the appellant has filed IA no. 143 of 2026 in the above-mentioned appeal 

case u/s 16 read with Section 19(4) of the National Green Tribunal Act, 2010 

for condonation of delay in filing the present appeal against the impugned order 

no. 494 dated 11.11.2025 of the Punjab Pollution Control Board. It is mentioned 

in the IA that the appellant trust has approached their local counsel for the 

purpose of obtaining legal opinion. The local counsel advised the appellant trust 

to file an appeal before this Hon'ble Tribunal and the process of collecting and 

compiling the voluminous case records has taken considerable time. Therefore 
I 

the delay caused in filing the appeal is neither deliberate nor intentional. 

i ' ,:-~ . sy Jhat according to the provisions of Section 16 of the National Green Tribunal 
I 

~ - , Act, 2010 any person aggrieved by directions or orders as mentioned in this 

Section may, within a period of thirty days from the date on which the order or 

decision or direction or determination is communicated to him, prefer an appeal 

to the Tribunal, provided that the Tribunal may, if it is satisfied that the 

appellant was prevented by sufficient cause from filing the appeal within the 

said period, allow it to be filed under this section within a further period not 

exceeding sixty days. 

6) That in reply to the interim application bearing no. 143 of 2026, it is submitted 

that the applicant has not explained the reasons which may be considered as 

I he ·Contal'lts of ltlls affidavn 
document have been read over 10 
the depone 11t He/Sh e: IMS c.cc.:; p tc-· 

.(he .tru.e .& -CGrr.e c t. 
0 MA R ?n?6 
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sufficient cause that prevented the appellant for filing the above-mentioned 

appeal and the appl ication in time before this Hon'ble Tribunal. Hence, the lA 

no. 143 of 2026 is liable to dismissed. 

7) That the deponent may kindly be allowed to place on record the present reply 

to 1A no. 143 of 2026 in compliance to order dated 27.02.2026. 

Date : ')_o\o~\)-G 
Place: ~j_p 

Verification 

(Er. Navte gla) 
Environment I Engineer 

Punjab Pollution Control Board, 
Regional Office, Patiala 

Verified that the contents of Para No. 1 to 6 of the above short reply by 

way of affidavit of the deponent are true and correct as derived from the official 

record. Para no. 7 is prayer. No part of the above short reply is false and nothing 

material has been concealed therein. 

Date: 'J..O\o6~ 
Place: P~.h~ 

/ J~ 
't ( -

\

1 .I ~. - •J • 

• \ I"' ' ~ "! \ ,, • 
\ t . r - , · ' 

l\t:g ' v r ~) 

(Er. Navt mgla) 
Environmental Engineer 

Punjab Pollution Control Board 

The Contants of this affidavn 
document have been read O''er to 
til e d8ponen \ He/ShE! has acc2pte,.· 

Regional Office, Patiala 

" " " & ~00 a~ntiile c: 

(RA.OOGR PAl SINGH ' 
NOTARY PUBLIC 
P ;otb' " fOh _, l " 'n l /\ 

2 0 MAR 7076 

I 
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Rahul Clerk <courtclerk@aparlaw.in>

Advance Service – Reply Affidavit in Appeal No. 12/2026 (IA No. 143 of 2026 & IA
No. 144 of 2026)
1 message

Rahul Clerk <courtclerk@aparlaw.in> Sat, Mar 21, 2026 at 3:08 PM
To: shubhambhalla@hotmail.com

Dear All,

Re: Gian Sagar Educational and Charitable Trust vs. Punjab Pollution Control Board, Appeal No. 12/2026 (IA
No. 143 of 2026 & IA No. 144 of 2026) – pending before the National Green Tribunal

Please find attached herewith the short reply by way of affidavit on behalf of Respondent No. 1.

Kindly treat this email and its attachment as due advance service and acknowledge receipt.

Thanking you.

--
Kind regards
Rahul
Court Clerk
Law Office of Apar Gupta

@ courtclerk@aparlaw.in  

A E-215, 3rd Floor, East of Kailash, New Delhi, India 110065
T +91-9873-02-0252

2 attachments

Short Reply IA 143 OF 2026.pdf
5151K

Short Reply IA 144 OF 2026.pdf
5355K
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